
IN THE CE.NTRAL ADPIINISTRATIUE, TRIBUNAL

>  PRINCIPAL BE.NCH

/  ' NE.U DELHI.

O.Ao No, 587/96 Oats of decision 1-3-95

Hon'ble Smt. Lakshmi' Suamin athan, Member (3)

Hon'bia 3h.R . K, Ahooj a,. Member (A)

Shri Karichan Singh
3/o Shri Sunder Lai
C/0 Sh.Rakesh Kumar_ Shar ma,
C-9 2, Kiduai Nagar i:-.ast,
Neu 08lhi-23

(None for the applicant )
Applicant

Vs.

1, Union of India through Principal Sacretary
Ministry of Railuays, Rail Bhauan,N/DG.lhi

2. Cbnl, Manager, ■ D,R , Chur chg ate, Mutnbai

2o Divisional Railway Manager,
De stern Railuay, Kota, Raj as than,

4, Sr.Diuisi onal Mechanical Engineer,
sUestern Railway, Kota, Rajasthan,

5, Sr.Divisional fflechanical Engine8r(L)
Doste.rn' Railway, Kota, Rajasthan,

6, 3r,DE£(TRC), Kota, Rajasthan,
Da stern Railways

/m c- 4-' I » ResoontJen ts
(None for tne respondert-s )

' 0 R' D E: R (ORAL)

(Hon'bia Smt, Lakshmi Swaminathan, Member (3)

Nona for tha applicant even on the second call,

De note from the R eg is tr y^ .'-Qotes dated 6-6-96 and 25,7,96 that

inspite of fresh notices doing- issued to the applicant's

counsel and served o n him^ n.al ther he has furnished -process

fee nor he has appeared oc fore the court,
'  ♦

In the above circuMtsrances, it appears t'hat the
%

applicant is no Longei interested in pursuing this casa and

it is according.:.y dismissed for daldjit and non prosocution,

.  (R , K. AhoojaJ--'-^ (2mt. Lakshmi S wamirTPStTTan j

Me^-ndar(A) Member (3)

-Sk-


